IN THE CENTRAL ADMINISTRATIVE TRIBUMAL: HYDERABAD BZNCH

AT HYDERABAD

OA.955/99 dt.28-7-2000

Bes tween
Dr. V. Ayyagari : Applicant
and

Secretary

M/o Human Resources Development
Govt. of India, New Delhi 1

2. Secretary
ICAR, Krishi Bhavan
New Delhi 1

3. Secretary
Agricultural Scientists Recruitment
Board, Krishi Anusandahan Bhavan
Pusa, New Delhi 12 : Respondents

C. Suryanarayana
Advocate

Counsel for the applicant

Counsel for the respondents N.R. Devaraj

SC
Coram

Hon. Mr. Justice D.H. Nasir, Vice Chalrman

Hon. Mr. R. Rangarajan, HMember (Admn.)




OA.955/99 - dt.28-7-2000

QOrger

Oral order {(per Hon. Mr. R. Rangarajan, Member (Admn.)

Heard Mr., C. Suryanaravana for the apnlicant and Mr.

W. Satvanaravana for Mr. N.R. Devaraj for the respondents.

2. T™his OA is filed for the following reliefs:

" To call for the records relating to the impdugned
orders in ICAR's files No,1(5)/98-Per.IV, dated 27-2-99
(Annex.A.5) in so far as it relates to para 1(vi) thereof
and No.70(1) /94-Per.ITI dated 5-5-99 (Annex.A-7) and te
gquash the same and conseguently to declare that the age of
Superannuation of ICAR's employees is 62 years and that the
applicant is entitled to continu2 in servide till he attains
the age of 62 years which is the declared age of superannuation

of ICAR's employ=es,

Coram R o Mg %LM
3. When the OA was taken up for hearing the sﬁaadég;g-

and
courma®»Y submits that he is withdrawing the Oﬁﬁftll file a

fresh QA.
N: 9
4. axcn.gf the OA is withdrawn anderesh OA is filed the

period from the date of admission till today will not be
gounted for the purpose of limitation if 1t arises.

5. The 0OA 1s disposed of as withdrawn. ©No costs.

q:T\;:igzzz];:;’_ﬂﬂézzl__" (DLH. Nasir) t

Member (Admn.) Vice Chairman

Ll ]

Dated : 28 Julvy, 2000 P
e

Dictated in Onen Court

sk




- ‘47"7-' ‘*-

IN THE CIHTRAL ATMINISTYITIVE TRIGHHAL HYDERARAD BZUIHIHYSIRAG-O

HFs i (ADMN) MEMIER

53R (JU0LYMEIMSER

LT, (AN \«////’

SPARE\Q//(/

ADY CATE

STAHD ING CIHHI5TL

r -

-’

)

CoURT .

TYPZD Y CHECRED UY
CHPATED JY  ABFRIVEIOD BY

THE HIM'3LE MR, JUSTICE DH.NASIE
i

THZ HON'ILE M3.7.
MImiER (AR

THE H:N'ELEdﬂgkﬁ’.JAI PARAMISHYAD
1enned 5L

_ ool .
onte o moma- 2R H D

ASGITTED AMD INTERIM DII:CTIONS

DISML35E0

DISMIESED AS WiITHDIAUN
IIDERNIEIECTID

#E CRQIR AS TS CISTS

ma?ﬁﬁwum o
Gesial Administrative i un
' MI DESPATCH

40 AU o |

giotg iaEdie
Wo&::ABA@ QSGCH




